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Lal Bahadur & 13 athers

Union of India & 2 others

Hor 'ble Ajay Johri, A.M.
Hon'ble G.S, Sharma, JSMe

By this application under section Lg-oi'ﬁhQQ '“Z?

~
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Administretive Tribunal Act XIII of 1985, the applicants

Sy

14 in number are requesting that the respondents be

given a direction to give employment either to them

: 3~ Oreod.
or their family members in the Rivisdoanmel Railway Workshop

at Varanasi. The applicant's case is that in 1956 when

%
the foundation stone for the Diesel Locomotive Works was | A

laid the villigers whose land was acquired by railways +ﬁ

for the purposes of establishing the aforesaid workshop,

were supposed to be given job in the workshop. after the
establishment of the workshop, the spplicants have been ; 5

approaching the authorities of the Diesel Locomutive
workshop for being given suitable jobs and they were
asked to appear before the authorities in 1963 and 1965.
None of them have been given g job on the grounds that

there was no vacancy available in the workshop at that

time, The applicant's plea is that they have been

e
representing theré?ﬁz; in the years 1966, 1967 and 1968 o
b
and so on till 1987 but no action has been taken by
the respondents to provide them a suitable job.
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We have heard Sri ﬁiﬁ;?ﬁ

learned cOunsel-ibﬁ“ﬁhe aﬁﬁ@iﬁﬁﬁﬁffﬁgﬁfﬁﬁ‘:

h the applicants hava.beﬁﬁnmﬁkiﬁgjgépiﬁizgiﬁ:$?ﬁ:
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thoug

sken no action and therefore, the

the respondents have t .
cause of action which arose in 1963 still surviﬁﬁiﬁﬁg'
T

: 3 , - o oy .I .-. -
that is why the apjlicants have filed this epplication., ==
& v e
ve themedeae reject this contention,‘fhe-qause of action

in this case arose in 1963 or 1965 and the applicants %\:J}
Ay 1 .'{_ ri 3

% pegepbid,
should have e gueediad 1O suitable rmpabaed action at

Repeated representations made'ﬁy"y

the appropriate time.

them do not stop the time running as far as limitetion

ot maintainable today,

i< concerned. The application is n

snd, is dismissed on the point of limitation at

admission stage.
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